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CENTRAL aDLINISTRhTIUE TRIdUwaL
principal bench

C.P. NO. 15 9/19 96
in

n.A. NO. 5 67/1995

Neu Delhi this the iBth day of September, U -6 .

1 R . . jHDN'SlE SHRl 3U3TICE CHETTUR SANKAaAN
HCN'BLE SHRl R. K, AHOlBh,, fLfiSER (.a)

Shri Komal Singh S/0 Shri ^annu,
uorking as Choukidar, under
Northern Railway, Khurja 3n,
R/0 H, No, 34-B N. Railway
Colony Dhankar (U.P.),
Distt. Bulandshahar. •••

(  By Shri B, S, Piainae, Abvccate /

-Uersus-

1, Shri V, K, Acgarwal,
Csneral Pianager,
Northern Railway,
Baroda House,
New Delhi,

2. Shri 1 .P . Anand ,
Diuisional Railway Pans.g-r,
Northern Railway,
Allahabad (U ,P .) K ;!Src ncic; nr

(  By Shri R, P-, DHawan, Advocate j

The petition having baan heard on ir.':.199b
the Tribunal on the same day deljverec uhe
following :

0  R D E R

CHETTUR SANKARAN MAIR, J./CHalRPAN —

Counsel for respondents submits th-st ^he

directions in 0 •A. No, 5P7/1995 have been i -ompliS'-i

with. He has also lodged a statement in u -it inn

to this effect, De record the submissicn, we

consider it unnecessary to proceed with the



- 2 -

matter further and dismiss the petition uithcut

expressinc any opinion on the marits. '"'O ousts

/as/

dated, the 1 8t h September, 1 996 .

(A)
(  R, K.

La
{  ̂hettur Sankaran >air,

Cha i rms n


